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SHRIVIDYACHARAN SHUKLA: Sir, Ibeg
tomove:

“Thatprovisions of sub-rule (1) rule 30 and
the proviso to rule 28 of the Rules of Procedure
and Conductof Business in Lok Sabhain their
applicationto ythe debate onthe Railway Pro-
tection Force (Amendment) Bill, 1991) (Substi-
tution of new Long Tile forLong Title, etc.) by Shir
Basudeb Achariawhich has been adjoumned
today to the next day alloted for Private Mem-
bers'Bills, be suspendedto enable the Billto be
setdown inthe List of Business without Ballot as
the firstitem therein.

(i) Motion RE: Supersion of Debate
MR.CHAIRMAN: The questionis:

“The provisions of sub-rule (1) of rule 30
andthe provisos to rule 29 of the Rules of
Procedure and Conduct of BusinessinLok
Sabhaintheirapplication of the debateon
the Railway Protection Force (Amendment)
Bill, 1991 (Substitution of new Long Title for
long Title, etc.) by ShriBasudeb Achana
which has been adjoumedtoeatothenext
day allotted for Private Members' Bills, be
suspendedto enable the Billto be setdown
inthe List of Business without Ballot asthe
fistitemtheren.”
The motion was adopted
MR. CHAIRMAN: Now we go tothe next
Item- Agricultural Workers (Minimum Wages
andWelfare ) Bill
ShriSriballav Panigrah -notpresent
ShriVirendra Singh -notpresent
Dr.LaximinarayanPandeya -notpresent
Prof. K.V. Thomas
15.44hrs
AGRICULTURAL WORKERS (MINI-

MUMWAGES ANDWELFARE)BILL-
CONTD

PROF.K.V. THOMAS: (Emakulam): Sir,
the Agricultural Workers (Minimum Wages and

Welfare) Bill moved by my colleague Shri
ChandubhaiDeshmukhistoprotectaverylarge
number of unorganised agricuttural workers in
thecountry.

Sir, inmany States, the nghts of the agn-
cultural workers are not adequately protected.
Even in the so-called left front ruled States,
agricultural workers are not getting theirdue
rights. That is, even in West Bengal, these
agncuttural workers are notgettingthe adequate
legal protection for getting the minimum wages
and protection forother welfare activities.

Inthis Bill, ithas beensuggested aboutthe
minimum wages to be paid to workers, It i1s
suggested that every employer shall pay a
minimum of Rs. 700 permonth or Rs. 30perday
tothe workerengagedby himforworkingon his
land. Andthisrate of wages has beensubjectto
change inaccordingwith the nse in pnceindex.
This Rs. 30isaverysmallamount Buteventhat
amountis notlegally protected by the legisla-
tions neitherinthe State Governmentnorinthe
Union. Butfortunatelyfor Kerala, we have made
anumberof leading legislationsinthis direction.

As back as in 1962 under the Congress
Governmentin Keralawhen Shri R. Shankar
wasthe ChiefMinisterand Shn P.T.Chakowas
the Home Minister, who was the father of the
presentMember Shn P.C. Thomasweenacted
thefirstLand Reforme Act. By that Act, thesmall
andmarginal farmers got releasedtheir land
fromthelandlords. Thenwhohadbeendoingthe
job ot agncultural workers becamethe owners
ofthelandwhichthey were sowingand reaping
foryears. Thatwasoneofthe landmarklegilations
inthe case ofland Reforms Actin the country.
Agan in 1970when ShnAchutaMenonwas the
ChiefMinisterand Shn. K. Karunakaranwasthe
Home Minister, we again brought another lead-
ingland Reforms Actbywhichinthe ruralareas
tencentswere given tothe tenants oftheland and
threecents were givenin the urbanareastothe
tenanats of the land. Always, tenants of land
wera with the agricultural workers. Underthe
same Ministry when Shn Vakkom Purushottam
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wasthe Labour and Agncultural Minister, we
broughtthe Agncultural Welfare Fundand Ag-
ncultural workers’ Minimum Wages Bill That
was i 1970 Underthat Bdl, the nwnimumwages
for the agncultural workers were fixed and a
welfare fund was started With this fund, the
children of the agnicultural workers got free
education They got financial assistance for
highereducation Andagnculturalworkers were
genfireefinancial assistance for consttrcting
therownhouses After 60 years ol age, whenan
agnculturalworker becomes old, whenhecan
nctgoforwork heis givenpension

In 1978 whien Shn A K Antony was the
Chief Minister he started the wages for the
unemployedyouth Again, n 1982, when Shn
Karunak aranwas the CheefMinister, he started
the Fishermen WeliareFund Afishermanwho
dies due toan accidentwhen he goesfortshing
Is given assistance out of that fund In the
beginning the assistance givenwas Rs 3,000
New, we haveincreasedttoRs 15,000andthat
will be given within 48 hours

Inthe present B, ithas been suggested
thatcompensation for death while workingthe
dependentof any workerwho dies while working
-shallbe padinalumpsumamountofRs 1,000
ormore ng upon the service whichthe
workerhas rendered Thisispadoutofthe Fund
created under Section 8

But, Sir, already in Kerala a large number
of welfare schemes forthe agncultural workers,
headlond labourers, forthe fishermen, are in
existence We have made adequate provisions
forthefishermen WearenowgnmngRs 15000
within48hours The headloadworkers Weltare
Fundwasstantedintheyear 1982 itisascheme
toprotect the nghts of the headload workers
Ancther mportant scheme which the present

hasslartedisthe pensionscheme
forthejoumahsts Wehaventroducedascheme
wherewearegving Rs 1,000asapensionto
the joumalists after the age of 60 years
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Similarty, the small and marginal farmers
are provided with another pension scheme of
Rs 1,000

Alithese schemes show thatwhen Con-
grass Govemmentwas inpowern Kerala, they
have started very novel schemes to help the
agnculturallabourers, the fishermen, the unem-
ployed youth, headload workers and a large
numberof other people inthe lower strataofthe
society But our Left Front who have beenn
power in West Bengal, they could notdo any-
thing forthese sections even thoughtheyhave
been very vehemently arguing for these poor
peaple

This Bill cames a socsal spint and that
spirit 18 that lakhs and lakhs of agncultural
workers in India, especially in the Northern
India, who are unorganized andwhomove dur-
ing the seasons from one State to another,
should be adequately protected

It has been said that there should be a
constitution of Agncultural Workers Welfare
Fund Alarge numberofsuggestons havebeen
made by my hon fnend, Shn Deshmukh But
Sir, uimaltely the responsibility rests withthe
State Governments and not with the Central
Govemment So, the Central Govemment should
take into confidence all the Labour Ministers of
the State Govemments and insist thatalegisia-
bonshouidbe broughtby the State Govemment
Lakhs and Lakhs of the unorganised sector,
whichis the backbone of our agncultural sector,
should be duly protected Somyrequesttothe
Government 1s that the Government should
accept the spintof this Bil and see thatthe State
Govemment, which have notbrought asimilar
legslation, as wehave seenin Kerala, bnngthis
inalithe States

Itis very importantbecause these agricul-
tural workers are the backbone of our economic
structure Intheindustnalsectorwe cansee that
organized workers can argue for their nghts,
whetheritistheLIC employees, whethar tisthe
bank employees, whetheritis the HMT amploy-
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aes, they areusonised ororgansed If youlook
atthe entire working class m the country except
10 to 15 per cent of the organised industnal
sector, the remaining major sector in the
unoragrisedagncultural sectorshould alsobe

protected Myrequestisthattheyshouldnotbe
leftto the mercy of the landlords These poor

peoplewho mgrate fromone Stateto another,
from one distnct to another at the mercy of the
biglandiords, should be adequately protectedd
andnecessary legislabon shouldbe broughtin
| request that the spint of this Bill should be
accepted by the Government of India and the
Governmentof inchashouldtakealead sothat
alithe States bnng alegislation which contain
the spint of this Bill

Withthese words, | support the spintof the
Bill

[ Transiabon)

DR.P R GANGWAR (Piibhit) Mr Chair-

man, Sir, I supportthe Bill presented by my hon
fnend ShnDeshmukh

India 1s pnmanly an agncultural country
Thereare605228 Gram Sabhas and 5000 biocks
inthecountry There are farmers andagncul-
tural labourers People do farming The big
farmers dofarming People with lesslanddo
farming for some time an dfor the rest of ime
theyworkas agncultural labourers Hon Mem-
bers siing onthe other side saxd that maximum
agncultural laborers belong to Scheduled
Castes Idon'tagreetothus Alithoseinvoived
nfamngarefarmers and agncultural labourers
The figuras as on 1983 show that there were
10683 Scheduled Caste laborers and 3954
Scheduled Tnbe labourers whereas the total
number of labourers belongto a communities
was 30867 Allofthemdofarmingandworkas
agncuttural labourers in their sparetime The
farmer andtheagnculturaliabourers have close
relations Since they cannotworkin the fields
andeam therrkvelihood on farmeng only through-
outthe year they work as labourers also Until
anduniessthe Government grves incentivesto
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farmers, the agncuttural labourers cannot make
progress Thefarmersfeeds notonlythe agn-
cuitural labourers but also the enfire country
They produces foodgrains to feedall country-
men

After45years of ndependence noleaders
ofthe country has paid any heedtowards farm-
ers and agncultural labourers The farmers
producefoodgrains andsugar , theythemseives
eat coarse nce and supply basmeh nce to
others Ourfammers and agnculturallabourers
themselves eat jaggery and supply white sugar
topeople The Government has not pard any
attentiontothemtilltoday SardarBallabha Bhai
Patel Choudhan Charan SinghandLal Bahadur
Shastnwhohad giventhe sloganof JaiJawan,
JaiKisan', werethe messiahs of farmers of our
country Thepeoplesittingon the other side do
notrefertotheirnames TheyeulogistheNehru
family which had throuwn the future of the
country into dark Farmers and agncultural
labourersare the largestfamily offarmers They
arepoorand hve across the nook and comer of
thecountry Itis difficultto organise this tamily
because itcompnses a very large number of
people Thatiswhy nobodytakes careofthem
In such cirugmstances, nt 1s the duty of the
Govermnment to pay atttentionto farmers and
agniculural labourers No educational facilit
roads bndges provisionofdmkingwater and
means of transport have been providedto farm-
ers and agriculural labourers who hive in vil-
lages Thefacility of partial old age and widow
pensionhasnotbeenprovided Thisfacility s
not provided to needy persons whereas itis
being providedto thosewho donotneedit There
isnoproperarrangment Onthe contrary kquor
1s made available in every house Liquour
contractis givento every village The Govemn
ment engineers clashes among villages by
providingthem liquor Insuch acirumstan
the advocates andthe capitalis exploit them
Possession of suplus land 1s not given to
agnculrer labourers The land has not been
vacatedtillitoday Thesaidpossessionhasnot
beenregistered/ Butaftercominginto powerof
BJPnUttar Pradesh, ShnKalyan Singhy the
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Chief Minister followed the foot-steps of Pt
Deen DayalUpadhayap andenactedalegisla-
tion in the interest of farmers Within three
months of this legilsation all the possessions
were givenin theirrespetivenames |would ke
tosugggestthatthe Central Govemmentshould
alsoenactalawon ShnKalyan Singh siinesso
thatpossession of land of the poor people could
beregisteredintheirnames

Thefarmers andfheagncultural labourers
take loans forseeds fertiliserandwater They
aretoopoortorepaythisioan They mortgage
thelandandotherproperties withcapitalistsanc!
takeloan Theentirelandgoestothehandsc:
capitatrts Atthesametime Iwouldiketo make
an appeal to my agncultural labourers to do
justuice with their work and do proper work for
the wages they get It should not be so that
‘vakha Chala Betavan Khurap: Vahi Kate'
Thatiswhy |would ke tomake anappealtoboth
of them to remain united as both have close
connections witheach other

Whenthe BJPcametopowerinU P itgot
allithe possessions are registered wthin three
months As | have said earler the Central
Governmentshouldenactasimiarlegislation
The GovernmmentotU P has made 60 percent
allocationforwillages and 40 percentforcities
forthe development of farmers and agncultural
labourers Suchprovisions shouldalsobe made
bythe Central Government

Finally 1wouldliketomakesomesugges-
tions Alegilsation shouldbe enacted forthe
developmentoffarmersand agniturallabourers
Minimum wages of labourers should be fixed
and while fixing it the interest of farmers in
particular shouldbe keptinmind Somewelfare
schemes should be formulatedto provide em-
ploymenttolabourers duringtheirleisuretime
The agnculturallabourers shouldbe insuredat
Govemmentcost

16.04hrs
[ShnPeterG Marbaniang inthe Chair

Thecrops of farmers shoukdbe gotinsured
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onindividual basis andnotcollectively Ideal
schoels, dispensanes roads and bndges over
nvers and nallahas should be cosntructed in
rural areas If agnculture 1s developed , the
progressof farmer fanbemadepossible When
farmers are given chance to develop, ourvil-
lages wouldautmabtcallydevelop Thedevelop-
ment of villages would enable our country to
develop

Withthese words | conclude

SHRINITISHKUMAR (Barh) Mr Chair-
man, Sir | support the Agncultural Workers
MinimumWagesandWelfare Bill 1991 moved
by ShnChandubha Deshmukhandcongratu
latehim forbnnging forward this Bill of public
importance The objective of the Billis good
Afterindependence the Governmenthasbeen
making endeavors toimprove the lotof agricul-
turalworkers Buttilitoday nodesiredimprove-
ment has been made the phght of agncultural
workersis nota secret Thereis nosecurty of
jobprovidedto agncultural workers whoworkin
thewvillages Unorganisedlaniurisnotthe matter
of concemnforthe Government Theentirecon-
cernofthe Governmentand the society s for
organisedlabourers and unorganisedlabourers
are nottaken care of

Sir nthepast therewerebondedlabourers
Theyhadtoserveaparticularmasterforgenera-
tons Ihsclamedthatthereisnobonded labour
today itmaybecorrectintheryesoflaw Butthe
plight of the these agricultural workers 1s not
betterthanthatof bondedlabour Thereissome
imporvementinthe situation ofthose villages
andareas where agnculture has become prof-
table The problem of non-availability of agri-
culturalworkers has been developed andwork-
ers are arrangedfromotherstates Insucha
situation, the local workers are not being ex-
plotedintheseareas Buttheareaswherethere
are maximum unprofitable holdings and less
area of aagnculturalland, are facing senous
problem ThelIndianfarmer who has less hold-
ingsandengagediabourersforhisfammingdoes
notintend to make less payment Heis ofthe
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view thatreasnoable wages should be paidto
labourers Buthiscondition does notallow it

Sir, we are not trying to understand the
problems of rural areas inthe country properly
Regarding the problems of rural areas, the
intellectual siting at a dista once sometimes
ponderover andcometothe paperresults As
amatteroffact, 70 percentpeople ofthevillages
areleadingtheir ivesinthesame condition The
condition of farmers who have negligible land
and have norngational facility 1s miserable
They want to pay wages butthey arenotina
positionto payit Theywantto paythem max-
mum Foroutsidersthey are farmers fromso-
cial view points buttheir domestic condition
verypoor Theyface shortage ofessentialcom-
modities They are forcedto keeptheirtale of
woe secretand lead alife within the four-walls
ofther houses, miserably

There are somany problems here Inthis
Billfirstof all it has been statedto maintainthe
land records Land-reforms are very much
nceded here But today the forms of land -
reforms have changed Todayin amajorpartof
the countryithas alittle significance as to how
many persons have surplus land andir what
quantty Todaya fewbpersonswouldbe having
surplusland beyondtheceiling Therefore, the
issue of distribution of surplus landbeyondthe
celing has become of little importance inbig
areas butthe land-reforms have muchimpor-
tance Thesurpluslandshouldbeearmarked
and distnbuted amongthe landless people |
supportitandit should be implemented stnctly

Moreover |would liketo drawthe attention
ofthis august Housethat only this legislation will
not be sufficient to complete the task of land-
reforms Todaythe greatestland-problemisthe
Absentee Landlords'i e the people whodo not
cultivate the land are the owners of the land
Accordingto existinglawinourcountrywhenthe
familyis divided every member of the family
enjoys the night to have the family land of his
share Whetherheisinanyserviceorrunsany
business Those people cultivate throughother
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persons or any of their brothers living there
cultivates thefields and he too has equalshare

Insucha stuation the number of landless people
1sincreasingday by day Therefore, the provi-
sion of keeping land record in this Bill s very
good The records relating to land should be
updatedall over the countryr Althoughitisa
Stateissue, yetthe Centershouldmakealawin
this regard and update the land records by
monitoring them constantly If it needs any
amendmentinthe Constitution, thattoo should
be done Theprninciple of one man-one job

shouldbeadmitted Inthe absence of suchalaw
andaccordingto the provisions of this present
law, the persons who does not cultivate his land
becomesthe owneroftheland Consequently
several labour disputes take place in many
areasandthe land s leftuncultivated Sheanng
of crops is alsonot permittedonsuchland As
aresultofit ononehandithamperstheproduc

tionandthefields are left unculivatedandonthe
other hand, people do not get employment

Therefor todaythe principle of econe-manone
job’ needs to be implemented stnctly It will
resultinthe availabihity of surplus landin large
quantity andthat canbe dinbuted among the
landless people Unlessitis done, all persons
cannot be given employment , Today unem-
ploymentisthe greatestproblemofthe country
andthis problemofthe country and this produce
1s more acute and complicate incountryside

The State of Biharfromwhere | hail, labourers
are fleeing from these There labourers are
goingto Punjab, Haryana and Western Uttar
Pradesh, in search of employment These
labourers can getjobonly when land reformis
implemented strictly andthe principle of one
man onejob isenforc Itwillprovidethe surplus
land which can be distributed amongthe land-
less people andcrores of people willgetemploy-
mentandtheywillincicase producton with their
labourin fields Itwill alsoincrease employ-
ment

Todaythereis aneedforthe development
of barrenand uncultivated landintre country
Croiesof peoplecanbeengagedinthisworkand
employment bo made available tothem and



07 Agr. Workers (Minimum
(Sh. Nitish Kumar]

simultaneously the productioncan alsobe in-
creased.

Mr. Chairman, Sir, throughyou lwouldlike
tostateonemorethingas per Dr, RamMahohar
Lohia, land army is very much needed here.

. Thereisalarge areaot surpluslandwhichis not
beingcultivated. After makingitfit for agricul-
ture, that landcanbecultivatedproperty. A large

" number of people who are unemployedcanbe

givenjobs, Landarmy shouldbe constitutedand
be used for increasing production; thus the
problem of unemployment can also be solved.

By the end of this century we will require 240

million tons of food-grains whereas our produc-

tion is less than 180 million tons or even less
thanit.

There are 7 years leftin this century . In
suchcircumstances, we will neitherbe ableto
fulfill our needs nor we can provide jobs tothe
labourers; the agricultural labourers would not
getjustice alsoinsuch a odd situation. There-
fore., theconstitution of alandarmy s essential.
Thelandless lanburers work onfields but they
do notgettheir full wages. Moreover, the Gov-
emmentclaims thatthereis aMinimumWages
Act and the farmers who will not pay the mini-
mumwages, action willbetaken againstthem.:
Though there are other laws too and labuor
Inspectors are there, yetthey donot lookinto
theseanomalies andthey only harassthe people.
Theexisting laws are not used forensuringthe
minimumwages to labourers. The officials like
Inspector and others use thése laws to make
heavy theirpurses and harassthe labourerselc.
Suvery should be heldin some selected areas
all overthe country tofind out the areas where
the agriculture is uneconomical andwhetherthe
smallfarmers or ordinary farmers are paying
minimumwagestothe labourers ornot, whether
they are actually not inthe position of payingit,
if so. the'Government should ensure the mini-
mumwages tothe laboures. Butby punishing
the farmers. no good for the labourers. canbe
done. In those areas where tarmers are not

»
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capable of paying the wages, funds should be
createdthere sothatlabourers may gettheir full
wages. The minimum wages for the different
areas shouidbefixed anditshould also be fixed
astowhat minimum amountwould have tobe
paid by thefarmers in particular areas and the
remaining margin shouldbe paidbythe Govem-
ment. Aspecial fund should be createdfor this
purpose, then alone we can uplift the rural popu-
lation and the &gricultural laborersintrey sense.
Ofcourse, the dignity of labouris vanishingin
thiscountry. ltcanbe maintainedonly by enact-
inglaws in thisregard andf it is used in different
way, itwill not solvethe problem. The Govem-
ment must think it that everybody bom in this
countryis entitted to lead his lite property with
dignity. Andif he has been given this right, the
Govemmentshould not evade this responsibil-
ity. Thisisan unorganisedsector sono attention
is paid to it. It is biuntly pleaded that the
Govemmentcannol do anythingiflabourers are
notpaidtheirwagesin countryside. Merely the
creation of so many posts and monitoringonit
won'tserve anypurpose. The Government rather,
will have toconductacomprehensive sutvey
and help the labourers in getting their genuine
wages. when any discussion is held in trve
sensaforproviding themminimumwages, cer-
tain Organisations become active to instigate
thefarmers to fightagainst it. They donotknow
astowhatsorts of farmers kve inwhat areas. The
persons possessing one orone anda halfacre
oflandis putintothe category of fame’s anditis
announced thattheisa landiord. Thus you will
observe thatin such disputes, small farmers
cannot defendthemselves. There are lakhs of
farmers who donothave moneyenoughtomove
the Court, who are unabie to provide education
totheirchildren, who are unabile to provide even
twq time meal to their families but unfortunantly
they are termed as landiords. If you gototheir
homes, you will find that the women in their
tamilies donothave eventwo pairs of sarees.
Butthe vestedinterests create a sort of misun-
derstanding between labourers andmaka them
fightamongthemseives. itshouldnotoonlike
this. What is needed here is that the farmer
shouldbe compeliedto pay wages asper his
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capacity and the marginal amountshould be
managed by the Government sothatfarmers
andlabourers may give their contnbution inthe
development of the country The developmentof
cultivation and the country can be made pos-
sible only when they work together like two
wheels ofachanot Withthesewords | support
and welcome the Bill introduced by Shn
Chandubhai Deshmukh

[Enghsh]

DR RAMCHANDRA DOME (Birbhum)
Mr Chairman, Sir, | nse tosupportthe Agnoul-
tural Workers* (Mimimum Wages andWelfare)
Bill, 1993 broughtforward by Shn Chandubhan
Deshmukh

I congratulate my esteemedcolleague for
bnnging suchanationallyimportant Bill tothis
House

This 1s animportant Bill The Bill when
willbe enacted will give a new directiontothe
development of the whole nation

fwe gothroughthe history. wecan seethat
our country 1s basically agncultural country
Milhons and mithions of peoplewho are livingin
the rural India are related directly or ndirectly
with agniculture, majonty of them are women
Even 50 percent ofthose agncultural workers
arewomen Their socio-economic conditionis
very bad Theycan neverlead a healthy life
Basically women are suffennganditistherrfate
Thatiswhy, illteracy andill-health are the main
things which are associatedwith theirfate

After 45 years of independence, evento-
day, we arediscussing such alegislation

Todaywe have no national wage policy for
those poor section of people who are the real
architects of the development of our nation

Thosepeopie are basically landless and
helpless They workontheland Theyproduce
foodwiththeirblood andseattofeedthe nation

Butthey have no prvilege to enjoy that agncul-
tural produce which they themselves need The
vastmajonty of landless agncultural labourers
have noshelter, notaprece of land of thesrown,
thoughinthe pre-ndependence days, dunngthe
freedom struggle, the Congress party, the chuef
rulersinour country, has gven acommitment
to the peasantry in our country that they will
adopta radicalland reformprogramme They
pledgedthat they would grve land tothe tiler and
this will be the major thrust of the development
programemss. Afterindependence, those people
have beendepnved of tius privilege by the ruling
party

Eventodaynothing has beendoneinthe
name of landreforms Thoughthe zamindan
system s notinvoguethese days inthat form,
yet itis there in the modified form The same
repressionisgoingon Basically, thisis dueto
lack of political will onthe part of the ruling party,
the majonty ruling partyinthiscountry Thatis
why they did not get the mimmum ustice thatis
required Because of theinjusthce metedoutto
such people, Indiasfacing alot of problems as
faras development s concemed

Sir, Indsa 15 acountry which has gota vast
numberof peopie whoare below the poverty iine,
who are iliterates and who possess illl-health
also Alithese aredirectly relatedtothe socio-
economic status of vast milhons of agricultural
workers andpeasantry , So, ifthe Government
does not take steps to change thewr socio-eco-
nomic status, the fates of these people cannot
andwill notbe changed Oureconomy willnot
berejuvenated

Inthe name of restructunng andrejuvenat-
ingthe dying Indianeconomy the Govemment
1s formulating so many new pohicies Youare
proposing new economic polices You have
introduced the new industnal policy, newtrade
policy soonand soforth But nothingwilisolve
the problem of the vast masses ot our country
Weare havingmany problems Further youare
goingtosurrender the economic savereignty 1o
the impenalist andforeignagencies Wehave
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noalternativesteps otherthanthis Unlessyou
fulfilithe basictasks inthe agncuttural front, our
country will not prosper The fate of the vast
majonty of our people willremain So Further
the fate of the vast majonty of ourpeoplehas a
rirectbeanngonthe developmentofoureconomy
particularly in generating employmentpoten-
tial Solongasthe LandReforms are notimple-
mented theseproblemscannotbe solved

Itisto be regretted thatevenaftersomany
decades of Independence eventodaywehave
notbeen giving the mimimum wages to those
agricultural workers Thousands of bonded -
labourersaretherein Independentindia They
areundergoingamiserablelife Eventodaythe
agnculturalworkers andlandlesspeasants are
undergoingmany difficultes Theyare brutally
tackled by the bigwigs by the ruling political
parties inourcountry Iwanttocteoneexample
here Intheyear 1991 oneincidenttook placen
adistnctof Madhya Pradeshwhenthe BJP was
inpower Atnbalyouthwasworkingas bonded
labourwith azamindarthere Once hetnedto
flee from his clutches Butthen he was again
broughtback andhis nghthandwas chopped off
This happenedinindependentindia Evento-
day inmany nooks andcomers of the country,
somesuchincidentsarehappening Whenthey
demand for minimum wages tomaintain their
minimum standard of iving, which is demied to
them they aretreatedwithlathis bullets andso
on ?Thisisthe situation prevailing in our coun-
try Ithink basically the legislationis verymuch
important Butmere legislationwillnotservethe
purpose so longimplementation s notthere
polticalwillto implement igislationis notthere
We have somany hegslations Butthe problem
15 weare havingnowilltoimplementthose Acts
to give them justice social economic and
politicaljustice Thisisthesituation prevailing
today

We must give thrustinthese areas forthe
above benefitof our country inthe generation of
mployment potential If our internal market
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does not goupbybrngingupthosetheir socio-
economic status and the minimum purchase
capacity, thenthe intemal market thedomestic
marketwill notgathermomentum Ifthe domes-
ticmarketis nothelped, thenthe entnre economy
willbejeopardised Thereisnootheraliterative
inthisarea Inthe course ofindustrialisation in
the course of developmentin otherforms par-
ticularty in the course of solvingthe unemploy-
mentprobleminourcountry thosepeople the
vastmajonty of ouragnculturallabourers should
be giventheir dueshare tobebroughtuptoa
minimum standard of living so that their pur-
chase capacity goesup Otherwise employ
mentpotential willnotbe generated andmas-

siveincrease inunemployment problem will not
be solved

Anotherproblemis majonty oftheagncul-
tural workers are women Where the feudal
systemisthere ourwomen aiethe worstsufter
ers Wehave to do something about that We
should have political will to get nd of these
sufferings whichthe milhons of women particu-
larlythose whoare economicallyinabad posi-
tion theyaresocially backward they areedu
cationallybackward theyarecompelledtolead
amiserablelfe Ifthe vastmajontyofour people
are compelled to live in this way our further
generation will have to implement the Act
Otherwise developmentwillbe handicapped If
we wantto give justicethrough a legislation we
mustcometoaconsensusthatnot only political
legistation i1s enough, but simultaneously we
shouldhave apoliticalcourage weshouidhave
pohtical will toimplement this Act Otherwise
twillnotservethe purpose So attheend once
again emphasis that majority of agncultural
workersshouldgetaminimumwage throughout
the nation and that should be ensured by the
Statesand alsobythe political parties

There areotherwelfare programmes which
willhavetotake care of theireducation health
socio-cultural aspects andthey should be ful-
filledbythislegislation Lastbutnottheleast is
the rootcause ofthis whole pioblem andthatis
theunfulfilled task of landreforms Thatshould



313 Agr. Workers (Minimum VAISAKHA3, 1915 (SAKA)  WagesandWeltare) Bill

be takenupfirst andit shouldbe givenpriority.

With these few words, support the Bili.
Thankyou

MR. CHARIMAN: Thetime aliottedfor this
Billis over. But, there are a number of Members
who want to participate in the discussion. So,
shouldwe extendthe time by two hours, sothat
we willbe ableto cover allthose Members? Is
itthe sense ofthe House?

SEVERALMEMBERS: Yes.

MR. CHAIRMAN: O.K. Now, | call Shn
Vishwanath Sastn.

[ Translation)

SHRIVISHWANATH SHASTRI(Gazipur):
Mr. Chairman, Sir, first of all | would like to
congratulate my colleague Shri Chandubhai
Deshmukhforintroducing this Bill relating tothe
mostcrushedunorganised agricutturallabourers
who are the lowestsection of our society.

The condition of ourlabourers is very mis-
erableinoursociety. Eventodaytheydonotget
work forthewhole ofthe year. Theymigrateelse
where for their livelihood. Every year the
labourers from Eastem Uttar Pradesh areafrom
where | hail, goto Punjab andHaryanainsearch
oftheirlivelihood. The condition of lahourers is
s0 miserable that it can not be described in
words. Tillnowdue tothe old fedal system, they
were paid very low wages, but gradually their
wages have beenincreased marginallt..

Thereis asayingin ourcountrythat while
comingto collect his wage, thelaburer's napkin
towelshouldbetoin suchaway asthefoodgrains
given to him as his wages should fall down
through the holesin the napkin and he should
collect grains one by one then he can come
againto eam hiswages, Otherwise, he will not
comain hiswork nextday. Similarly, there was
afraudulentpractive prevalentin Eastem U.P.
thatthewageswere paidtothe labourersinthe
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formoffoodgrains by weighing themwith apiece
ofbrick andthe same piece was constantlyus
to cleanthe utencills everyday resulting inthe
reduction of weightof thatbrick piece day by day.
Asaresultofthisfraudulentpractice there were
large agitationsin Eastem U.P. Consequently
asloganwas giventhat“Jiskilathi Uska Khet,
Jamindarka Pharo Pet.” Duetothis agitation,
Jamindari system was abolishedin our State
Uttar Pradesh. The land-ceiling law wasimple-
mentedin Uttar Pradesh. Butdespite allthis, the
condition of agricuitural labourers remained
unchanged. Alaywas made pfrthe agricultgrual
labourers of Uttar Pradesh. Thethree categories
of wages are fixed ion Western uttar Pradesh.
Thethree categories of wages are ficed sepa-
rately in three parts of the entire State. The
wages fixedinwestem Uttar Pradeshgin differ-
entfromtheosein Eastem uttar Pradesh. Though
there are kanungo whofunction as Insepctors
and keep the revenue records andsupervise it
but actually they are there only for the name
sake. They ahve been entrusted witha number
of miscellenous workthatheis unable to do this
work. Somwhere the wages are not written
andsomewhere the wages are not given. In lir
eastern Uttar Pradeshg at some placed the
labourers are given one ortwobighas of landas
theirwages. ifalabourers is given land and his
wages heis giventwo kilogram,s of food grains
aswellforploughing th efiedls. Butif the relation
between the jamindar and the labluerr tums
hostile, the jamoindar recoverthe land as well
as the entire wages paid fopr this livihood. In
such a situation there is no noval machinery
wihich may ensure the paymehntof watges to
thelabourers. Theyhave noorganisationwhich
may helptheinis bobodytoplieadhiscase. The
resultis that onesuch case continues incourtfor
severalyears. Thge cases are notsettledina
months ontwo; theytake years. Theywillhave
could have got as their wags. Thus they ae
runed.So the agricultural labourers do not get
the minimum wages fixed forthem.

Notonlythat, they alsobecomethe victims
of social exploitation. Landless farmers are
really ina more pitiable condition. In Eastern
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U P andin so many areas in my own district
there are number of landless labourers Even
clay is not available to them to plaster their
houses onthe occasion of Deewall Whenthey
gotoeasethemselvesinfields, theybnngclay
intheirpots They collact twhole year, thenthey
areebletoplastertheirhouses Suchacondttion
isstill prevailingtherewheneverthe labourers
try toorganmise themselves theyareattached
The Hanjan Basti of Solpur willage in Gajipur
district was burnt to ashes People tried to
protestagainst it, butagncultural labourers are
defintely living in a hornble condiion Our
Governmentshould pay attention towards it
The Billwhich has been broughtbythe honor-
able membershould have been broughtbythe
Government fortheir welfare Todayin agncul-
tural development there is contnibution of trac-
tors and threshers also butatthe sametime
accidents have also increased due to
increasings halfto The hands of agricultural
labourers getcutoffinthese accidents These
1s no provision to provide them medical treat-
mentoraid Safetymeasuresarenotadoptedin
thisregard Insuchasituationthey donotgetthe
wages as they cannot work with the wounded
hands, and sotheircapacity of workingfall and
they become insecure In this Bill provisions
should be made to provide all the facilities to
agnculturallabourers like the factoryworkersin
caseofaccident Thereshouldbe arrangement
for pension for agricultural workers in old age
when they become incapable of working A
separate department shouldbe establishedfor
implementation of the laws made for theirwel-
fare |thinkthereshouldbeaseparatedirector-
ate atnational State anddistrictleveltolook
afterthe welfare of agncuitural labourers and
implement the laws made for their welfare
Inspire of allthese things itis clearthatin our
country agnculturalworkers donothavelandof
theirown andtheyare called ‘Halwahas' which
means onewho ploughsforothers Todaythe
landownerdoes notgotofield fortiling, agncul-
turalworkers work forhim anagwethe produc-
tion to mwithout having any share
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Sir, fthe name ofland distnbution and land

reforms, iftheland allotted to the tiller theycan

raise the agncuttural production in the country

Sir,thiscansolvethe problemotfoodgrains
Today land owner does not plough the land
Today afarmer having land uptofive acre cannot
afford to keep agncultural labourand agncul-
turalinputs, whetheritisfertiiser, seeds orany
other things, have become costlier Asaresult
small farmertakes loanfor nounshing hus family
andinthe endselisthe landtopaythis loan That
s why inspite of alloting land on lease for
residential purpose, agricultural purpose and
campaign of land reforms, the number of land-
lessis increasing continuously, | donotunder-
standthiscontradiction

Sir onthe one handthe Governmenttalks
aboutgiving land to landless labourers inthe
name of land reforms butonthe otherhandthe
number of landlessisincreasing though tshould
have decreased More andmore farmersare
being evicted fromthe possession of theirland
Itis notbecause of any landlord The policy of
capialization of agricultural development is
responsible for eviction of small farmers and
prospernty of bigfarmers Today people have
pnvate agnculturalfarms From Nainttaltothe
whole Terairegionincluding Lakhim- purkhon
therearebigfarms of peoplewhodonothaveany
interestinagnculture Therefarmhouse owners
are generals of army big police officials and
industnalists Biria)iis notonly abigindustnal
istbutalsoabigagncultunst He has a4200aire
farm at Pipra in Khin -Lakhimpur Big people
have tumedto agnculture becausethereis no
taxonagriculture itcancompensate the indus-
tnalloss andtaxevasioncan be easitymanipu-
latedbythis Agnculture s beingusedforhiding
blackmoney | would requestthatsuch type of
farms shouldbebannedandtheland shouldbe
giventotillers People who have businesss or
service should nothave agnculturalland Today
some people haveland, industry businessand
alsoservice, this accumulates allthe means of
production nsomelimitedhands theseshould
bedistnbutedequally woulddemandto estab-



317

lish a separate directorate for agricultural
labourers, arrangement of pension, appropriate
arrangementfor treatmentin case of accidents
and appropriate arrangement for education of
the wards of agricultural labourers should be
made.

Mr.Chairman, Sir, inthe field of education,
there 1s some arrangement forthe children of
Scheduled Castes and Scheduled Tribesbutin
Eastern Uttar Pradesh there are many other
backward castes. The onlydifference between
themis that people eatthings touched by them.
Rajbhar, Nonla, Bin and so many othercastes
are not being considered as SC/ST but their
conditionis notbetterthan SC/ST. So | would
Iiketo requestyoutomakearrangementsforthe
educationofthe children of agncultural labourers.

Withthese words | supportthis Bill.

[English)

SHRI A, CHARLES (Trivandrum): S, |
thank youfor givingmethe opportunity to speak
onthe Agncultural Workers (Minimum Wages
and Welfare) Bill, introduced by my colleague
Shn Chandubhai Deshmukh. Thoughlamin
agreement with some of the sentiments ex-
pressedby himandthough |share hisconcern
inthe welfare of the agncultural workers, | feel
that the provisions of this Bill are for too inad-
equate to meetthe demands ofthetime and to
give some sort of security to the agncultural
workers.

QOur country is still mainly depending on
agniculture. A vast majonity of our people are
either small farmers or agricultural workers.
Though production of foodgrains and otheragn-
cultural produce hasincreased substantially in
the last two decades, we have yetto goa long
way. Atthetime ofindependence, if |lamcorrect,
for 35 crores of p\eopla, we had to import the
foodgrains formore than 50 percent. Today we
are more than B5crores. Itis agreatjoythatwe
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are producing foodgrains for the entire popula-
tion ofthis country andwe have hadan occasion
eventoexporttosome of the countries who are
always withus such as the former Soviet Union
andthe present Russia. So, thanks to the re-
serves, latest varieties of advanced seeds,
fertillisers and latesttechnology we have sub-
stantiallyimprovedthe food production. But, still
ttis afactthatthe conditions of the real workers
are miserable.

Sir, when we consider the plight of the -
agricultural workers, lam compelledtobringto
the notice of this august House, the sad plight of
the smallfarmers also. Farmers do not mean
huge zamindars. In Kerala, we are proudto say
that we are the pioneers in the area of land
legislation as my fnends Mr. Thomas has pointed
out. Rightinthe year 1962, we hadthe firstland
legislation and thereafter there have been a
numberofamendments andimprovements and
today actually there is no land holder who 1s
havingmorethan 15acres of standarddryland
and22acres of wet land. Butthere are excep-
tions in the plantations. So, tobringforwardaBill
making the small farmers responsible forthe
entire welfare of the workers will, be dangerous.
Butthe welfare of the workers should certainly
be keptin mind when we bring forward alegis-
lation.

Sir, Ihave gone through some of the provi-
sions of the Billandl amsorryto saythat itis not
only nadequate, butitalso does not give any sort
of relief The whole concept, | will say, is not
correctly appreciated. Inthe financial memo-
randum, it1s saidthatthe total recumng expen-
diture willbe Rs. 40crores; itmay gobeyondRs.
1,000 croresinacountry of 850 million people
where more than 70 per cent are depending on
agriculture. lam not criticising the Bill, but | do
notthink any carefulthought has been givenin
drafting this Bill. Again, the responsibility of
constituting afund s giventothe Central Gov-
emment. Howisitpossiblewhenthe agricultural
sectorremains inthe State subject? So, itisthe
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responsibility of the State Government

Sir,inKeralawe have aweltare scheme
Wehavealegslationforensunngthe minimum
wages and youwillbe surprised to know that
eventhoughtheminmumwagepaidisRs 30/
-perday, youwill notbe able to getanunskilled
workerforeven Rs 45/-perday So,thewages
have gone to such an extenteverywhere So,
alsothere are other welfare schemes and here
myfnendhassuggestedthatRs 1,000/- should
be givento the family if an agncultural worker
dies Thisisveryinadequateintoday's situa-
tion The unorganised sectorstillremains as
one of the mostneglected sections ofthe com-
munity The traditional fisherman i1s another
unorganised sectioninoursocietyandtheyare
exploited everywhere Thereis noencourage-
ment for them and 1t 1s a sad thing that the
organisedsectoremployees such asthe bank
employees andevenwell-paid employeesofthe
Indian Airlines andthe Air Indiatake the whole
country to ransom while the poor agricultural
workers aretotally neglected

Sir, lamthankfultothe hon Memberfor
bringing forward alegislation so that the real
problems of the workers could be hughhghted

| would suggest legislation for ensunng
remunerative prices to the small farmers and
alsoprowisionforgmvingfertihzer -ldonotusethe
word"subsidy”- ata reasonablepnce Thehon
Minister for public distnbution is responsible for
PDS throughout the country Alife has been
giventothatMinistry andthe people are hoping
alotonthat Irequestthe people nottohaveany
disillusion - uniess you give suppor price we
willnotgivethegrain Howcanwetakefoodgrams
and essential commodities to the remotepans
ofthe country? While we ensure welfare of the
workers, we are equally responsible inkeeping
the welfare and interests of the small tarmers

Ihaveanothersuggestion Mostlyinsome
ofthebigger States, nolandlegislationhasbeen
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sofarattempted. There are thousands of acres
of eltherwasteland orvacantiand InKerala, f
yougofromonepartof the Statefrom Parashala
toKasargode, in acar, youwillnotfindaninch
of land eithervacant orunutiised There, the
densityof population is highest 1suggestsome
sortofadoption of villages PeoplefromKerala
andirom some of the States where people are
densely populated-thousandor two thousand
people -canbetakentogetherandthey should
be rehabilitated in some parts of the Northern
Incha Itwillenablethevacantlandtobeusedand
itwillincrease production Atatime whenthe
unity and integnty of the country is being chal-
lenged, twill also enhance the emotional inte-
gration of this great country Our people you
knoware there throughouttheworld Wherever
you go throughout the world, you will see a
Keralite Itwillbe apleasureto see somebody
from my State in Uttar Pradesh, in Madhya
Pradesh Imayeventellmyhon, frendsonthe
other side, they may certainly help you in build-
ingthetemple also Theresno problemforour
people to goanywhereinthe country, integrate
withthe people there and help productionand
welfare ofthiscountry Bythat, the waste land
canbeutlised Ourpeoplecouldbeaccommo-
dated, productioncanbeenhanced Theagncul-
tural workerswould also be helped Withyour
pleasantsmile, twillbe ahappythingforsome
of ustocometoyourpartof the country |know
the hospitality which you willextend Thisisa
verysensible proposal |ammaking |amsure,
three whole Housewillreceive tinthe spintwith
whichlamtelling

About the welfare measures in Kerala,
even tradtional fishermen have some welfare
scheme Ifanybody were todie outofaccident
inthe mid-sea, ywithin two weeks aminimum of
Rs 10 000isgientothe family ofthe person
whodies So,Rs 1,000isaverymeagresum
Isuggestthatthe welfare scheme should take
care of iImmediate maintenance of the family
andthe future of the family

With these words, | share his concern |
thank youforgmving us anopportunity to highhight
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this area But| am sorry, the proposals con-
tainedinthe Billare notsutficient Peasantryis
one section of the community which 1s the
backbone ofthecountry Youmaywellknowthe
beautiful ines of Deserted Village by Oliver
Goldsmith,

“llistarestheland, tohasteningllisa Pray,
Where wealth accumulates and men de-
cay Pnnces and Lords mayflounshormay
fade, Abreathcanmakethemasbreathhas
mad, Butabold Peasantry theircountry’s
pnde, When once destroyedcan neverbe
supphed,

If this peasantry, the small farmers and
agrcultural farmers are runied and destroyed,
the future of the country will be dark

So, | strongly commendthislegisiationto
ensure theirprotection andwelfare |requestthe
hon Minister for Agriculture to see that this
legislation shall be brought forwardto protect
their interests and help the country

[ Translation)

PROF RASA SINGH RAWAT (Ajmer)
Mr Chairman, Sir 1eamnestly supportthe ‘Ag
ncultural Workers (MinimumWages and Wel-
fare) Bill, 1991’, presented by Shn Chandubhai
Deshmukh Indiais anagnculturalcountryand
inancient times in Vedas have also been said
that-

‘ Knshimeet Kishshaw"

means ‘O man, you till and furthersaid’

“Akshaimardivya”

whichmeans ‘donotgamble’ Agnculture
hadbeenthe oldestoccupation in this country,
whetherthe farmens somewherelandiord, some-

where uwnerofthefield, somewhere landowner
ofthe field tilled by someone and somewhere
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only guard But the person who works, tills,
imgates weeds out, constructs waterbeds, cuts
grass andotherweeds andharvests nthefields
of someones agnculturallabourer Farmers
prospers in case there 1s good crop, many
farmers are inbetter condrtion than the Income
tax payees butthe agnculturallabourerbomin
debtandpoverty, broughtupindebtandpoverty
and he has to die in the debt and poverty
Aftention shouldbe paid towards theirwelfare,
whichhasnotbeendone Drought, famine flood
frost hallstorm, excessive rainfall, and scanty
rainfall are regularfeatvres in this country We
arefully dependentonmonsoons Itissaidabout
Inchan Budgetthatitis agambile of monsoons
Itis said aboutIndian Budgetthat itisa gamble
ofmonsoon Agnculturesthe backbone of our
economic setup andthe agncultural worker s
worst affectedbythe natural calamities After
days s hardwork when the labourer asksforthe
days s labour he gets maltreatmentorjustone
kgoffoodgrains The Supreme Courthas de-
cided that every worker should get Rs 22 as
minimum wages per day but the agricultural
laboureris depnved of thatsofar

Irecallthatin 1989 Ministry of labourhad
fixed Rs 15 as daily wages for Agncultural
labourer butheis not getingeventhat Itisa
matter of regretthatthe labourers inthe States
of Rajasthan, Andhra-Pradesh GoaandMadhya
Pradeshare gettingminmumwages atthe rate
ofRs 12perday Themimimumwagespreva-
lentatpresentin Gujaratand Biharis Rs 15and
inPunjabandHaryanatis Rs 35 Thatiswhy
theagnculturalworkers of Rajasthanand Bihar
prefertowork n PunjabandHaryana atthetime
ofharvest They getmore wages there buttheir
lives remasn endangered Nowthelawandorder
condition has improved in Punjab but when
terronsmwas there the labourerfrom Rajasthan
and Biharalways fellvictimtobullets Labourers
were shot whilethey were cookingtheirfood or
sleeping They were killed by terronsts while
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they weretraveling intrains There s nolegis-
lationto save their ife Thereisno law forthe
security oftheir families

Thetotal number of agncultural workers
producing nce, wheat, olseeds, rapeseeds, cash
cropsorworkinginteagardensis sevencrors
In1961, twasthreecrore This Billshouldbe
passedininterests ofthese sevencroreagncul-
tural labourers Lawshouldbelegislatedtoraise
theirminimumwages Minimumwages of Rs
22 has been fixed for labourers working for
drought relief, famine, construction work and
underthe Jawahar Rozgaryojna Similarly, the
minimumwages of agnculturallabourers should
alsobefixed Men, womenand childrenallwork
inthefields They are paid minimum wages at
therateof Rs 12andRs 15 itshouldbefixedat
Rs 22

Government should constitute Agncultural
Workers welfare Authonty to safeguard the in-
terests of the agnicultural labourers Provision
has been made that it should be manned by
experts and specialistofficers Whowouldad-
visethe Government aboutimprovingthe plight
oflabourers who toil hardin differentcimates
and seasons An Advisory Board should be
constitutedto give advice tothis Authority and
Ministry of Agnculture keepinginview thechang-
ingcircumstances Alabourershouldnotlead
alife where he hastosleep underthe opensky
shivenngincold He musthave resources so
thathe canhavebasicamanttaiesof life andtwo
square meals aday Keepingthisinview an
Agncultural Workers Welfare Fundand anAd-
visory Boardshouldbe constituted Ifhe diesin
harness, 1 @ while working in the fields, his
familyshould getfullbenefit Sometimesthese
labourers have to guard the fields from wild
animals like ‘Nilgar and the wild boar single
handedly Hislifels always atstake Therefore,
hrslfeshouldbeinsured Arrangements should
be made for giving compensation in case of
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death

This Billproposes to establish Agncultural
Workers Welfare Fund The Agncultural Work-
ers (Mimimum Wages and Welfare) Bill mustbe
passedbyconsensus Thereisneedtopay full
attention forsafegvardingthe interests of the
Agncultural workers who 1s Annadata 'forus
We all set in air-conditioned rooms but the
labourers plough the fields in scorching sun
dunng summer Steps shouldbetakentointiate
welfare measures interinterests andin view of
the hardlife they havetolead Minimum wages
shouldbe fixed atRs 22 Orders tothis effect
havealsobeenissuedby Supreme Court Insur-
ance Schemeforthe benefitof these labourers
should be introduced in States wherethereis
terrorism onthe pattem of the Crop Insurance
Scheme These workers havetemporary em-
ployment Theywork forafewmonths inayear
andthereaftertheyworkas Sadhi'orservants
There 1s a practice prevalent in some States
where these labourers work as servants and
ploughthefields Graduallyhebecomesabonded
labourer and he i1s not paid for his work An
agricultural worker should notbe treatedas a
bondedlabourer Withouttaking much time of
the House, | would ike that myvoice should not
fallondeat ears of the Govemnment A Govem-
mentwhichclaims tobe espousing the cause of
farmers and workers particularly the poor, dur-
ing the last 43 years, has not done anything
remarkable inthis field Theres as lot of differ-
encebetweenpreachingandpractice -

Kathmi thothijagat main, karni uttam sar
Kahan kabirkarmi sabal, uttareibhavial par

The Government should take initiative in
this directionbecause inthe welfare of farmers
and agncultural workers hes the weifare of the
nation Ibowinreverencetothosewhobrought
about green revolution and with this |
conclude
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[English)

SHAI SRIBALLAY PANIGRAHI
(Deogarh):Mr. Chairman, Sir, lasttime, when
this Rill was being discussed, | was onmy legs.
Today | couldnot remain presenthere because.

MR. CHAIRMAN: lam allowingyou asa
veryspecialcase.

SHRISRIBALLAV PANIGRAHI: | thank
you foryourgesture. Thatis what | was saying.
Lasttimewhen iwas onmylegs, thespeechwas
unfinished. This time, | had animpression that
the other Bill wouldtake some moreandalso|
was busy withthe Standing Committee meeting.
Last time also, | lent my support to this Bill.
Today also, | have nohesitationtosupporttothe
Bill. When | was listening to the speech deliv-
eredjustnow by ShriRawat, he himselfsaidthat
the Government should do all these things
without further delay; forty years precioustime
has been lost. He also said thatminimum wage
which has beenfixedin some Sates, that mini-
mumwage is notbungpaid. Thatis notonly true
ifone state butthatis also true of different states.,
Evenwhateveristhe requirement of the situa-
tion, thefinancial requirement orneedstoruna
family, if youconsiderthat, thenwhatis provided
in this Bill is not sufficient. Something more
shouldbethere,. Whataclass- IV employeeis
gettingbyandiarge, thatshouldbe theincome
even ofa labourer. Butthe situation the country
is such that even it is not possible to ensure
payment of minimum wages fixed by the Gov-
emment. Thatis the realsituation.

Eveninrespect of states- the Minister has
giveninformationtothequestions of somehon,
Members,-about the minimumwages indiffer-
ent states- also, minimum wages are notuni-
form., InMaharashtra, it differs zone-wise as
muchasfrom Rs 12to Rs. 20 perday, according
tothezonesinMaharashtra. lunderstand, some
areindustrially developed areas, some areag-
ricultural areas, irrigation provision is there,
some are dry areas, perpetually drougutareas
like the Kalahandi district which has beenvery
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severely hitby drought. This was visited by the
hon. Prime Minister. Now Rs.25 has beenfixed
as the minimum wage by the Orissa Govern-
ment, Earlierit was Rs.12. [t means, there 1s
morethan 100 percentincrease. Butthatis not
paid. Itis ratherfollowed more in violation.

Inourcountry, we have several progres-
sivelegislation’s. | would say wearenexttonone
in respect of passing laws. Butifthey remainin
thestatebooks andwhatwill happenthen? That
isexactly whatis happeningin respect of certain
laws. Onthefloor of this House also, we have
discussedseveraltimes about the Bidi Workers
Bill, Provident Fund, Bonded labor. We have
discussed even aboutthe Child Labour, .We
have prohibitedchild labour. Butinspinet ofthat,
itiscommon knowledgethatitisgoingonalarge
scale. Even when you restrict, peanuts are
sending them,. They say that if an esquire is
conducted, they will say that they are not labor-
ersbutastheyarestarving they may givethem
some employment. That is the real situation.
Poverly is our real enemy inthis country. We
have to fightout and alleviate poverty.

We have 259.5 million rurallaborers. Out
ofthem 545.4 percentor 165 million aremale
laborers and 33.2 per cent or 94 million are
female labors. Althoughthe maleandfemale
ratio should be 50 percent, throe s a difference
becausethe highercaste families do notwant
theirtemalesto go out and work as labourers.
thatis howthereis this differenceinthemale and
female ratio. Anyway, they can afford butthe
poor people, they cannot afford; unless all of
themwork, they do not gettwo square meals a
day. Theyareworking inthe agriculturalfields.
Ihave allsympathyfor the laborers and mono-
chrome shouldbe done forthem. Butlamasking
you onequestion. How manyag:iculturists, how
many cultivators in this country are well off, to
the extent of a Class i)V Government em-
ployee? A Class Ivemployee is gettinga mini-
mumofRs.1,200 permonth. Howmanyfarmers
or theirfamilies are having anetincome of Rs.
12,000 perannum after meetingall theirexpen-
diture? Itis not so even in the case of bugger
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cultivators, unless they have got some supple-
mentary income and not from agricuture alone..
They are very few. We have ceiling laws. If
actuallytheceilinglaws areimplemented, then
very few families will be getting the income
exclusively from Agriculture as that of a Class
IV governmentservant, If anybody comes and
argues with me or contradicts me, | am well
preparedtofacethem.

This is the position. The capacity of em-
ployeris also very important,. Inthis case, the
farmer othe cultivator f he hasengaged some
people, his paying capacity is also veryimpor-
tant. therewas asuddenincreasefromRs. 12 or
Rs.25. Thereisaquantum jump andin Crissa,
lunderstand thatmany farmers have reduced
the numberoflabourers; theymade itto half and
allthose peoplewere thrown outof employment.
Theyhadtogoelsewhere, to places like Raipur,
Vizagor Rourkela insearch of theirlivelihood.

So, let us be practical and let us have a
pragmaticapproach. Whatcanbe done?When
Shri Rajiv Gandhi was the prime Minister, he
was feeling very concemed about the plight of
this section - poor people, labourers - and he
appointed a Natlonal Commission on rural
Labour. they dida very goodjob.

Theyhavepresentedthereport. loldliketo
know what happened to that report. To what
extent it has been implemented? They had
recommended for land reforms to be imple-
mentedrigorously. They had alsorecommended
somethingfor insurance etc. Itis avery good
thing. Insurance ofcoursashouldbe there. Atthe
same time heis ahumanbeing; alabourerisa
humanbeing. He shouldhave ahouse, heshould
have ahome stead land. Crores of families do
not have ahome stead land. Our CabinetMin-
isteris present here; he is aprogressive man;
hewas the Chief Mmister of Kerala; he knows
howmany poor pecple donothavea homestead
landalso. Whereever heis eitherinafactory, or
anindustry orin efield, orunder afarmer, the
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State Government should provide him with
home steeds land. give them some financial
assistance, sothathe canbuild ahutment, not
apalace, notabuilding; but atleastahutment.
thatshouldbe aplace of his owntotake sheiter.
At the same time his children shellied not be
depravedof goingto school. Tothatextentthe
Govemmentshouldlevy taxesforpoorpeople.
Inawayitisthe Government’s responsibilityto
mopup, toarangeresourcesforthe poorpeople,
the have-nots, people belowthe povertyline, the
rural lasbouyr andtheirchildren,.

One they get into a Government jab or
somecompany's job, thetreatmentthatthey get
isdifferent. Forthemthereis Centralschool, be
itaClass IV employee also. Forrich children
betterschoolfacilties are available. What about
thesepeople? when aGovemment employee
goestothe hospital everythingis rembursedfor
um. Allfreetreatmentis there. If medicines are
not available there and he purchasesfromthe
market his medicalbillis reimbursed. Butwhat
dothese poorpeopleget? Onthe medical side
andeducation side this facility should be pro-
vided by the Governmentatparwith Class [V or
Class lll Government employees. Why not?
Farmers cannotprovide these facilities. Sothe
Governmentshould also build up for them like
Insurance Fund or something like that. For
Clothing also, why not poorschool children be
provided with dress? Whateveritis, itis a pious
wish. Prof. Rao also said even Rs. 12 is not
implementable and is notbeingimplemented.
Youcanfixit. Incertain States itis Rs. 12 and
itis Rs.20 somewhere else. Atthe sametime let
usfightout poverty. Howcanwedoit? Together
with land reforms, the iInvestment onland and
water has to be massive. Letus provide irriga-
tion. Once there is irrigation, whenthe landis
irrigated, is capable of producing more than
onecrop, twocropsroundthe year, the agricul-
tural laborers remain busy there, andthey get
employment. Insomeareas notjust Rs.25, they
earneven Rs.50aday. In Harked Command
Area is Orissa- | belong to that area- even
labourers docome from Chatisgarh of neighbor-
ingMadhyaPradesh. Unlessthey comeinlarge
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numbers, the agricultural operationis notcom-
plete here. Where thereis goodirrigaticn round
the yearandcropisthere, naturally thereisno
question of dearth of employment. Ratherlabour

is not available there. Soletus createsucha-

situation with regardto irrigation andland re-
forms.

| told foreducation facility, healthfacility,
housing facility there should be some sortofa
fund. The rich people who are enjoying the
benefitoffreedom shouldcontribute something
more. The poor pecple, the have-nots, theunfor-
tunate peopleshould getbenefitoputofsucha
fund.

I say thatin spirit this is a good Bill, ideal
and pious. But it should notbe apious wish. It
must be practicable also atthe time of imple-
mentation. Otherwisesuch Billswouldonaddto
the statute book: they will remain inthe statute
book; will not beimplemented. we have heard
our Labour Minister. Some other provisions are
there about itsimplementation; aregister should
bemaintained, Govemment of Indiawill do this
andallthat. in a vast country like India, itis not
possible. It has gotto be decentralised. Some
Members were demanding prowvident fund
organisation to be bifurcated or decentralised.
The Minister said yes it should, butwe do not
have enoughresourcetothat. Theinfrastructure
1snotthere sofar as organhised labour, indus-
trial labour, 1s concerned.

Some benefits which should aceure to
them are notaccruing due tothese difficulties
whattospeak of the unorganised sectorlike rural
labour. Anyway, the Governmentshouldcon-
vene ameetingto discuss whateverrecommen-
dations of the National Labour Commission are
thereandthere andtry toimplementthem. The
Labour Minister, the Agriculture Ministers of
states, etc. should also participatein such dis-
cussions. At the same time, such situation
should be created so that the whole lot of the
unfortunate poor rural labours improves. With
thesewords, | conclude.
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DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Chairman, Sir, this Bill pre-
sented by Shri chandubhai Deshmukh is a
undisputed Bill. Itis aBillto protectthe interests
of workersandtocreate a healthy atmosphere.
Asitis statedinthe objects and perspns of this
Bill that there is no legally provision in the
existing laws ofthe country toprotectinterests
of agricultural works, andto solve their various
problems. A legal prevision shouldbe madeto
protect their interests and to ensure their
develpment. .so, | support this Bill.

Sir, while presentingths Bitl Shrideshmukh
has startedthatthe Govemmenttoo has some
responsibilitiesto protectinterests of the work-
ers. Iltis the responsibility of the govemment to
comeforward and lookintoitand enactthe law
where itis necessary but neither the Govern-
ment has taken any step nor expressed any
coneminthis regard. Therefore, ShriDeshmukh
has presentedthis Billin discharge of his duties
asan hon.member of the House.

I wouldliketoday one morething thatthere
are basic defectsin our Agriculture policy. Itis
because of itthat agriculture workers are pass-
ingthoughsuchconditionatpresent. Hadthare
been acoordination and cordial relations be-
tween farmers and agriculture workers then
theirinterests could have been protected. there
wouldhave been noneed ofintroducing this Bill.
Basically, this situation has been createddue to
defective system. Worker, Working in other
than agriculture sectors whetherthey are en-
gaged instone crushing orin roadconstruction
orthey are bankemployees or railway employ-
eesorevencoolies they are allorganisedsut not
theagriculture workers. Though, the number of
coolsin agricultural produce marketis only 15
20 yet unitedly they can force the farmers to
accepttheir denmands atanytime. Butthere are
lakhs of agricultural workers, they can't ask
farmertoaccepttheir demands. The agricuitural
workercan'tdoinjustice tothefarmersbecause
he is naturally associated with farming and
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thinks that by doing so he will be doing injustice
tofarming andthe land. | think that the Govem-
ment has certainly made statements in this
reared but has done nothing concrete in this
regard. the economy of the country is not as

basedonagricutture, asitshouldbe soourwhole *

systemis defective. Oureconomycanmove
ahead inright direction if itis property based on
agriculture and it can also make progress in
healthy direction.

But even now economy is notbased on
agriculture. Itis also adefect. Itshouldbe looked
into whetheragricultureis animportant partor
basic foundation of oureconomy andwhether
agricultural production orincome fromthis sec-
tor has important contribution in our economy.
When agriculture has animportantcontribution
in the economy of the country then maters
relatedto itshould alsobe lookedintothe same
manner. Acomprehensive approachshouldbe
adopted while discussing this Budget. A provi-
sionshouldbe madebyconsideringthe agricul-
ture as the bnack bone of our economy this
Agriculture workers Billis alsoincludedin it. But
the Governmentis not thinkingin this direction.
| should think per it., Today, the farmer is in
difficulty why is he in difficulty? Last week as
well as now the hon, Members said that the
farmers indifficulty andis depending ongod’s
will. He is happy it it rains ontime and is good
crop and his houseis filledthere farm produce.
He'is always affected by some or the other
problems like natural calamities, its; cold wave,
hailstorm or draught,. Insuchsituation hedines
himself very disappointed. the farmer shelled
getreasonable price of his produce. Ifreason-
able priceisnot giventothefarmerthanhowhe
will be able to give proper wagesJtothe agricul-
tural workers. The Governmentshouldthinksin
this regard and whiles fulfillingits duties towards
social welfare it shoulddo somearrangements
inthis regard sothat workers workingin such
circumstances may gettheirwages onthebasis
of the rates fixed as minimum wages. The
govemmenthasfixedthelandceiling. butit has
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notfished the minimum limit of land. To avoid
further division ofland whichis being fividedinto
small pieces which is a matter of concern..
{Interruptions) i was requestingtoyou astowhat
is the position of land reforms and it is an
important matter. The Central Government
shouldconsiderate. ltids thebas of oureconomy.
80- percent populationis depending on agricul-
ture. whena personfinds notice of no vacancy
inanyfactoryforofficethen he returns tovillage
totry his luckinforming and he getsjobthe . He
does not getfull time work throughoutthe year
there. Suchaprovision should be made thathe
may getfulltimejob. Such provisionsisessentiall
whichis notthere inthe exiting law.. this Billhas
beenbrought keepingin view that the Govern-
mentwould make such provisionbutthere are
amember ofshortcomings in this Bill, there fore,
an appropriate Bill should be brought,. some
points of the Bill introduced by Shri Chandubhai
Deshmukh are worth considering:

[English)

“The appropriate Government shall, by
notificationinthe Official Gazette, establishan
Agricultural workers welfare Authority.”

| Tanslation)

The government should establish an au-
thority appropriately forthe conveniences and
welfare of agricultural workers. He said his
points inthis regard.

[English)

‘The Central Government shallconstitute
afound to be called the agricultural workers
welfare found for the welfare of agricultural
workers..'

[ Transiation)

Thisisthe second point he has made that
awelfare author should be constituted which
wouldidentify the problems of agriculturalwork-
ersandfindtheir solutions, as also steps tobe
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takenandlawstobe inthisregard ithas
alsobeenslatedthatafundshouldbecreatedso
thatassistance may be providedtothe needy
persons fromthis fund, wheneversuch prob-
lems occur Biharand Onssa are affected by
famine andsois Madhya Pradesh Whenfarm-
ers themselves are notinagoodposition how
cantheyimprovethelot of agricultural workers
Therefore, awelfare fundshouldbecreatedwith
aviewtosavethewleaves Thethirdpointhas
made,

[Enghsh]

There shallbe setup an Advisory council
bythe Central Governmentto advise the appro-
priate Government on theimplementationofthe
prowisions of this Act "

| Translation]

The Governmentshould consttute an Ad-
visory Councilto:mplement the provisions of
tisact Todaythefarmersarenotorgaznised
Even the organisations of the farmers are not
capable of rogarusing them completely Today
the demand of farmers are suppressedimme-
diately Everyday theon Member say thatthe
farmers should get support price for their pro-
duce The Government hasfixed supportprice
for wheat,grain and all other process by they
don'tgetthesame Ifthey getanything, itis Rs,
100-125lessthan the fixed price

Howcan afarmergive goodwagestothe
workers when he himself gets price of this
produces much lessthantheircost Therefore,
there are co-related matters andthey can'tbe
regarded differentfromeach other Ifagncultual
workers havetobe paid reasonable wages, the
farmers should be paid remember prce ftheir
proucedes |don'tsaythattheyshouldgetonly
supportprice of their produce they should be
given rent umerative price The owner of a
cement factory imself fix the process of ce-
ment andthe owner of factory fixes the force of
thepertonesset,thenwhatisthe reasonthatthe
farmer can't fix prices of his produce the
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millowmers fixc prices of per quintal sugarand
Khandsan the farmer must have nghtto fix
pnes oftheir produces as lowhatshouldbe the
pricesof grambarlhandwheat lfonce, thesells
garlicattherate of Rs 3000perquintal he has
tosellthesameatthe Rs 150-200 perquintal on
thenexttime Youmay seethe differencetherein
We have never houndconcemnothavethought
aboutit So tshould beconsideredintoHence
thefarmers are unhappy and when they raise
theirvoice ime andagain, it proves cry in the
wilderness andisignored becausethey are not
organised and thatdo nothave any lobby Now-
a-days tsugar lobby cement lobby and steel
lobbybuttheseas nofarmersiobby Itisfoi this
reasons thatthere should be a farmers loby
throughwhichtheymay raise theirvoiceandget
the demandstulfilled Ifwe improve thecond:-
tionofthe poor farmers, the condition of agricul-
tural workerwho are inked with them, will also
improve Therefore, adoptthis Bill If younot
adoptitthem you shouldbnng sucha Bill which
can protectinterests of agriculture workers and
farmers by solvingtheirproblems Itis neces-
saryto hold athorough discussion onthis

Withthese words, | conclude
[ Translation)

SHRIUPENDRANATH VERMA(Chatra)
Mr Chairman Sir | nse to support this Bill
Before sayinganything |would hke todrawthe
attention of the august House towards certain
points mentioned in the Economic Survey of
India 1993 ltclearlymentions thatinthe present
circumstance, there canbe no secunty to ser-
viceandsalarly Itfurtherstatesthatthe indus-
tnal laws enacted in the interest of industnal
workers are proving to be ahurdle in the path
industrial development which will have to be
replaced Whiledrawingyourattentiontowards
these two sentences published inthis book, |
would also like to know about the psyche this
who have beenin the imelight of polices and
society? Whatstepsdotheyintendtotake? ithas
been clearywnttenn Economic Review thatin
the presentcircumstances one cannottalkabout
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wages Thisshouldbekeptmind Secondly s
there any diificulty n enforcing the laws enacted
forthispurpose Icansaythat80percentoflaws
ke Minimum Wages Act are notbeing imple
mented Whythey are notbeingimplemented?
The responsibility les on these who are sup
posedtoimplemented thembeitthe Govern
ment officials or other persons these officersdo
notcome fromthe labourclass they represent
the class which donotintendto pay the laburers
theirwages andthus exploitthem Therefore
they have made up theirmindthat they will not
allowtheimplementation of the laws enactedin
thisregard Nowwe have the biggestchallenge
how to get the laws implemented strictly

Thirdly apart from the existing laws for
welfare and providing facility it labourers new
laws should be enacted in this regard You
cannotimagne the extentuntowhichthisthing
has deteriorated Thelaborersinvillages are
being paid less wege andmoreoveratrocities
are alsocommittedonthem Asaresultthere of
onecanhearblastingbombs as well asfinng of
shots nthe areas wherslabourers arebeingpad
lesswages andwherethey are being subjected
tosocial and economic pression be it Bilaspur
orBastarinMadhya Pradesh Kanm Nagaror
Rangaredy districts of Andhra Pradesh
Marasthwara in Maharashtra Kalahandiin
Onssaor Central BiharinBihar Withthensing
ofatrocities onpoorinthese areasthe resent
ment and anger among poor is also on the
increase Whatwentwrong? Whenwe attained
independence ourleaders politiciansbureau
crats preparedtheir plans onthelines of effluent
foregncountneshkeU S A andRussiainorder
tomake Indias prosperous Russiahasaland
areaof 224 lakh squre jlomers and a population
of 29crores Whereas ourladareas 33 lakh
square kilometers andpopulationis 87 crores
Likewrse Amenca slandareas 94 lakh square
Kilometers and its population is 25 crores It
meansthatthese twocountnes have moreland
arean compansontotheir populationwhereas
ourposition 1sjustthe reverse Wehaveless
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land areaand more pgpulation Inthesecoun
tnes machines are cheaperand manpoweris
dearandon the country we have cheap man
power and costhier machines in our country
Nobody tookthis aspectinto accountand whie
imitating others we were ruined

Whenweachievedindependencewewere
inasound posttion financially as Englandwas
ourdebtor Atthattime we hadadepositof Rs
1190crores nthe RBlandthe amount of stahd
ingbalancewas creditedinthe Accountofindia
Butgradually thatamount was exhausted By
thebeginningof 1950 51India hadaforeign debt
of Rs 32crore Since them the amount of this
debtis increasing by leaps and pound When
everabudgetispresentedwefindthetheamount
offoreign debtis much morethanwhatitwasin
the previousyear Thisyearwehavetopay Rs
38 000croresasinterestofthe pnncipal whereas
itwasRs 32 000crorelastyear

Onthe one handwe took foreign loans on
continuous basis andontheotherhand wecould
notutiize theloanamountin aproperway The
Five StarHotel culture and luxury flourshedin
this country the burden of whichis being puton
thepeople |1would like to state thatour rural
economy has completely changed andtradi
tonal professionofbarber washerwomanblack
smithandpotter have aimostdisappeared They
donothave any altematwve Itiscausingresent
mentamongthe villagers is increasing continu
ously at present there is no work for the
labourers

The noweconomicpolicy andtheensuing
one willdetenorate the situation inthe next4-5
years Theagncultural labourers willnotgetany
work and nsteadthey willbe suhectedto more
atrocthes andexplortation The Govemmentwill
notbeabletoarrestthistrend Thereforew lurge
youtomake arrangements forthose labourers
nghtfromnow The firststep inthis direction will
be to entrustthe job of implementing the laws
enactedtilldate ntheinterest of labourers on the
officials whoalsobelongorlaborclass Sec-
ondly awatchshouldbekeptwhetherthemoney



7 Agr. Workers (Minimum VAISAKHA 3, 1915 (SAKA)

sanctionedforthem is actually reachingthemor
not. ltis generally done onproperonly. lf yousee,
youwillfindthat duringlastten years from 1980
to 1990Rs. 25,000 crore were spentfor providing
hobs in rural areas but how mani persons got
employment? We express our satisfaction on
looking atthe figures thatwe have spentthisand
thatmuch amount on rural developmentbitwhat
isthe truth? When you gototavillage, youcome
toknow aboutthetruth. Duringlasttenyears, an
amount of Rs. 50,000 crore was spenton pri-
mary education at Centre and State levels but
onecannotimagine the deplorable condition of
education. Today they have made a declared
policy whichis very clear that instead of rural
areas, whole attention should be centered at
Delhi on providing educational facilities. The
schools inwhich wards of M.Ps Ministered High
Officials and rich people is study noun will not
findevena single vacantpost of ateacherbutin
- ruralareas, teachersare not providedfor2-3
months period.

Mr. Chairman, Sir, the condition of
Navodaya Vidyalayas are even worse which
come up in the name ofimproving education.
More than onethousand sanctioned posts are
lyingvacantin Navodaya schools. A number of
postsartlying vacantin every school. There are
no school buildings and no hostel facilities and
moreoverthe money spentonprovidingfoodto
achild has also been reducedto Rs.200-250
from Rs. 400, But their report says that its
performanceisbetter. Youcanwellimagine that
how halfthe funds can bettertheirperformance?
But onpaper everythingis fine. We shouldthink
onthe as to howwe canavoid such paperwork.

Mr. Chairman, Siragriculturallabourer are
illetrate. Eventoday illiteracy is about 85 per
cent. insuch circumstances, lwould ask youto
pass this-Bill and also given our attention to-
wards properimplementation of this law, other-
wise itwill further deteriorate the situation in the
country. Withthe se words | conclude.

SHRI PALA K.M. MATTHEW (Idukki) :
Sir, Ithank you very much forgiving this oppor-
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tunityto speak. Because oifthetime constraint,
I will try to be as brief as possible.

| am happy to expregs sy appreciation
about the principles, the spirit and the basic*
approach of this Bill - the Agricultural Workers
{(MinimumWages and Welfare) Bill, 1991 intro-
ducedby shri Chandubhai Deshmukh.

As has been repeatedly pointed outhere,
oursis an agricuttural economy. Therefore, top
priority for agriculture has been given by the
successive Congress Governments duringthe
last years. We have compieted agoodpart ofthe
land Reforms thoughmjufh remainstobedone.
Regardingthe Land Reforms, the agricultural
labours should have beengiven a more promi-
nentandimportantpart. There are 160 million
agricultural laborers in this country, who are
unemployed. Onan average, they getonly 180
days of work in a year. In Geftain States Like
kerale,. the averageis around 270days. Butthe
Al-Indiaaverageisonly 180 days. Thatmeans,
this can be interpreted in two ways. Either 60
million people, thatis, the agricultural workers
are withou} work or all the 160 million agricul-
turalworkers are getting only partials work. so,
this can be interpretedin either of these ways.

In our country, only 10 per cent of the
population is organised... A few years back |
have seen some statistics punished by some
experts. Inthatithasbeenstatedthatabout 5per
centofthe organised populationformspartofthe
monopolists, industrialists and other top people.

18.00hrs.

Andthe five percent consists of industrial
labour. Thatmeans, the totalis onlytenpercent.
90per cent of the population is unorganizedand
it is mainly the agricultural labour, the rural
sector which is unorgnised and this is manly
because ofthe dispersednature of thefarms and
also the scattered position of the workers in
different areas and regions of the country. Now
because of the magnitude of the problemfaced
bythe agricultural labourers and also the vast
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number of agncultural labourers in the country
the central legislation is long overdue itshould
have been done much earlier

Nowto putitvery shortly toputitinanut
shell what arethe realproblemsfacedbythe
poorpeopie Imean the rural agnculturallabour?
They arethe lowestpaid mthegomlw Mostof
them are ving below the poverty line Most of
them are ettherbounded orare doingsome kaind
of slavishwork theyarethe mostexplotedand
poorestsections ofthepeople Nowtakinginto
considerationalithis whatshouldbe theaim of
the Government orthe reformiststo ameliorate
teh lot of these people? Generally speaking it
should be employment generation and sec
ondly tshouldhadbuilt upinfrastructureopen
ing giving opportunities for the rural labour
Thirdly it should be aimed atimproving their
service conditions and wages and ofcourse
social developmentalso with aviewtodoall
thesathings a 12 member ministenal commit
tee hasbeenformed twoyearsbacktogonto
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the recommendations of the National Cornmis

sion on Rural laborfor Central Legislation for
unorganizedagnculturallabor Therecommen

dations of this Commission should be imple

mented without further delay Now as has al

ready been suggested by some of my fnends
from Keralas the Central legislation can be
basedonthe Keralamodel InKerala theland
reforms as well as certain very mportant mea

sures for the rural labour as been taken by
various Goveinment sets especially by the
cougress Govemmentandthatcanformamodel
Mr Chairman (ShnPeterG Marbamang)Mr

Matthew time s up You may again continue
whenwe meet nexttime

The House stands adjournedto meet on
Mondaythe 26th Apnl 1993

1804 hrs
The Lok Sabha then adjournedtill

Eleven ofthe Clock onMonday Apnil26
1993/ Vaisakha6 1915(Saka)
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